IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

0.A.No.685 OF 1999, DATE OF ORDER:3-6-1399,

BETWEEN:

S .Nageshuara Rao, eesefApplicant
and

1. Uniom of India, rep. by the
General Manager, Canteen Stores
Depar tment, %Ninistry of Defence-Civil),
"ADEPHI", Maharshi Karve Road,
Mumbai-400 020.

2. The Area Manager, Canteen Storas Department,
(Ministry of Defence-Civil), R.A,, Lines,
Tirumulgherry, Secunderabad-500 015.A.P,

«+..Raapondaents

COUNSEL FOR THEAPPLICANT :: Mr.Y.Appala Raju
COUNSEL FOR THE RESPONDENTS: Mr.V.Rajeshuwara Rao
CoRAN:
THE HON'BLE SRI R.RANGARAJAN,NENBER(ADNN)

AND

THE HON'BLE SRI B.S.JAl PARAMESHWAR,MEMBER(JUDL)

: 0ORDER :

ORAL ORDER(PER HON'BLE SRI R.R ANGARAJAN,MEMBER(A) )

Heard Mr.Y.Appala Raju, learned Counsel for the
Applicant and fMr.V.Rajeshuar Rao, learned Standing

Counsel for the Respondents.

= )

0 P S 8 s W



2.

7

D

The applicant in this OA was transferrsd by the

impugned Order No. 3/Pers/A-2/1284(SBD), dated:2-9-1998,

from Sscunderabad to H.0, Administrative Br anch,Mumbai .

Rgainst that Order, the applicant Piled 0A.No.1201 aof

1998 on the file of this Bench, which was disposed of

on 5-10-1998, That OA was disposed of with a direction

to the Respondent No.1 as fPollous:-

J.

"This 0A ig disposad of with a direction to

the 1st Respondent to considaer the applicant's
case sympathetically and a representation to
that effect baing mada by the applicant shall
be disposed of by the 13t Respondent within

2 months from the date of recsipt of copy of
this order. It i3 ordared and directed that
till the diapos al of representation, the
interim ordaer withholding the transfer order
shall continue to remain in fores. Howsvar,
the same shall be subject to the decision
taken by 1st Respondent after considering the
representation made by the applicant and in
any case during the pendency of the current
year the applicant shall not be subjected to
transfer from Hyderabad to any other place.”

In pursuanca of the above direction the respondent-

authorities had given a reply bearing ReP.No.3/Pers/A-2/

PN.5325/426, dated:22-1-1999, (Annexurs.IlIl, page.10 to

the 0A), to him which is impugned in this OA, The

applicant submits that he should be continued in the

present post at Sacundarabad.
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4. Notice was issuad in this DA on 29-4-1999, FEven
today, no reply has been filad and the lsarned Counssl
for the Respondents requests time. Ws do not think it

is a Pit cass Por adjournment. The impugned reply
dated:22-1-1989, is very inE&cuous, which says that he
was transferred on administrative convenience consequent
to the iagestigation. How Par that investigation im$
going toLEampered By the presence of the applicant at
Secunderabad should have besn conveyad in that reply
precisely. But the reply given appears to us that thme
administration is not trangparent in their action. Hencs,
we have no other alternative except to set aside the
impugned order No.3/Pers/A-2/PN.5326/426, datad:22-1-1999,
and direct the Respondent No.1 to dispose of the repre-
sentation of the applicant in accordance with the lau

by a suitabls order indicating the reasons for his transfer
on administrative grounds. The applicant should not be

rolieved till the above direction is complied with.

5. Uith the above direction, the 0A is disposed of. at

the admission stage itself.

/No costs.
(R.RANGARAJAN)
BER(e ) M MBER ( ADMN) y
3\& i
OATED:this_the Jdrd day of Juns,1999
————————————— ey w— A S — A
Dictated to steno in the Open Court | llw'hf
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IST_axp-TIND COURT
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TYPID 3Y " CHECKED BY
P._[TG{-\ O 3Y APPROVZD BY
\

THE CENTRAL ADNINISTRATIVE TRIBUNAL
HYDZRAB A0 GENCH : HYDERAZAD.

THE HON'SLE MR.3JUSTICE D.H.NASIR _
VI CE f‘HAIRMAN ’

THE HOM'GLE MR.HLRAJENDRA DRASAD
MEM3ER (A)

THE HUNﬁgLE‘MR.R.RANGHRAjAN

memsZr (R) - _—

~

THE HON'BLE MR.B.S.JAT P ARAMEISWAR
- MEM3ZR (J)

. ORDZR: 3!_5 !Jga '

ORDER—AF JUDSEMENT
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